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regard the period for which the
offenders could be detained before
filing of charge-sheet;

(b) if so, the States which provide
detention for more than 60 days;

(c) the number of offenders and
the period for which they are de-
tained in each of the States under
President’s Rule beyond the pres-
cribed period; and

(d) how many of such offenders
are in jails for not being able to ob-
tain bails?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). Section 167 of the Code
of Criminal Procedure 1973 as amend-~
ed by the Code of Criminal Proce-
dure (Amendment) Act 1978 (45 of
1978) empowers the Magistrate to
authorise detention of an accused per-
son, pending investigation, for an ag-
gregate period of 90 days in cases
where the investigation relates to of-
fences punishable with death, impri-
sonment for life or imprisonment for
not less than ten years gnd 60 days
where the investigation relates to
any other offence. Section 167 of the
Code of Criminal Procedure 1973
originally provided a limit of 60 days
in respect of gll offences. After the
expiry of 90/60 days, the person de-
taineg has to be released on bail if
he is prepared to ang does furnish
bail.

After the enactment of the Code of
Criminal Procedure (Amendment)
.Act, 1978, no approval has been ac-
corded by the Central Government
to any State to make g local amend-
ment in respect of the provisions per-
taining to the period of detention
contained in Section 167 Cr. P.C.

(¢) and (d). The State Govern-
ments have been requested to fur-
nish the required information.

Setting uwp of Atomic Power Stasion in
Saurashtra Region of Gujarat

189. SHRI MAGAN BHAI BAROT:
Will the PRIME MINISTER be
pleased t, state: -

(a) whether there is demand for
rower generation from Atomic Energy
by installing Atomic Power Station
in Saurashtra region of Gujarat
State;

(b) whether in view of shortage of
coal and non-availability of Hydro-
rlant, Government are considering, to
grant the setting up of an Atomic
Power Station in the said region; and

(c) whether Government consider
to use Lignite in Kutch to generate
power, if so, how?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) The question of setting up of
a second atomic power plant in the
Western Electricity Region, of which
Gujarat is a part is under consider-
ation of the Government.

(¢c) Government is considering the
proposal of the Gujarat Electricity
Board to instal a Lignite based Ther-
mal Power Station in Kutch during
the Five Year Plan period (1978—83).

Robberies in Northern States and
Delhi

190. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of murders, dacoi-
ties and robberies committed during
the last six months in Delhi and
neighbouring States of Uttar Pradesh,
Haryana, Rajasthan and Madhya Pra-
desh;

(b) whether it is g fact that after
thumping majority of the Congress-I
in the recent Lok Sabha elections the
cases of muyrder, dacoity and robbery
have increased in the Northern States
of the country; and
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(c) if so, the steps taken or pro-
posed to be taken to put an effective
check on these crimes gg that public
can feel some sense .of security?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA): (a,
to (¢). The requisite information is
being collected gnd on receipt of the
same & statement will Be laid on the
Table of the House.

Policy of Government in giving
appointments

191. SHRI T. R. SAMANHANA. Will
the Minister of HOME AFFAIRS be
. pleased to state:

(a) the policy of Government in
meuking appointments in Central Gov-
einment factories and other Central
Government establishments; and

(b) whether Government will give
directions to the Central Government
factories and other Central Govern-
ment establishments to give prefe-
rence to local candidates (wviz., resi-
dents of the States)?

THE MINISTER QOF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
{SHRI P. VENKATASUBBAIAH):
(a) Article 16 of the Constitution pro-
vides that there shall be equality of
opportunity for all citizens in the
matters relating t; any office under
‘the State and that no citizen shall, on
grounds only of religion, race, caste,
sex, descent, place of birth résidence
of any of them be ineligible for, or
discriminated against in respect of any
employment or office under the State.
Nothing in this Article ghall prevent
the State from making any provision
for reservation of appountments or
posts in favour of any backward
class or citizens which, in the opinion
of the State, is not adequately repre-
sented in the services under the State.
Appointment in Central Government
Departments are made in accordance
with the recruitment rules for a par-

wficular servicé/post framed under
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proviso to Article 309 of the Consti-
tution.

(b) Within the frame work of the
above provisions of he Constitution,
it has been Government’s endeavour
to give maximum opportunity tp local
candidate.

Policy for Development and uge of
Atomic Energy

198. SHRI T. R. SHAMANNA: Will
the PRIME MINISTER be pleased to
state:

(a) whether there is any change in
the policy of Government with re-
gard to the development and use of
Atomic Energy, particularly when
the political conditions in some of
our neighbouring countries are chang-
ing on account of the intervention of
big powers; and

(b) the position of atomic mineral
survey in India keeping in view the
half-hearted attitude of USA to sup-
ply Uranium ete.?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir.

(b) Enriched uranium is to be sug-
plied by the United States only for
the Tarapur Atomic Power Station
under the 1963 agreement. India has
enough uranium ore reservés for pro-
duction of natural uranium required
as fuel for gll the other nuclear power
stations existing ang planned.
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